
Insurance Laws and its Enforcement

1287. SHRI MADHAVRAO SCINDIA : Will the 
Minister of FINANCE be pleased to state :

(a) whether Government’s attention has been drawn 
to newsitem captioned “ Insure and be insecure” 
appearing in the ‘Blitz’ dated January 4-10, 1997;

(b) if so, whether it is a fact that victim of the forfeiture 
clause in the insurance policies are more often persons 
belonging to poor and weaker sections including the 
women; and

(c) if so, the remedial steps being taken in this 
regard?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.P. VEERENDRA KUMAR) : (a) to (c) 
Yes, Sir. The forfeiture clause in the life insurance 
policies is generally applicable when either the 
premiums are not paid within the grace period or it is 
found that the proposal contains an untrue or incorrect 
statement or a material information has been withheld. 
These contingencies may arise in case of any policy, 
irrespective of the sex or economic status of the persons 
taking the policy. However, LIC has taken several 
measures to alleviate the hardship caused to the 
policyholders due to strict application of the forfeiture 
clause; such as making ex-gratia payments, subject to 
certain conditions, even when the policies lapse within 
the period of 3 years; and by taking a sympathetic view 
of the repudiated claims belonging to people from lower 
strata of society at the time of their review by the Zonal 
and Central Office Claims Review Committees.

RBI Assistance for Andhra Pradesh 
Cooperative Bank

1288. DR. T. SUBBARAMI REDDY : Will the 
Minister of FINANCE be pleased to state ;

(a) whether the Andhra Pradesh Co-operative Bank 
has sought assistance from the RBI in order to comply 
with its prudential norms;

(b) if so, whether the RBI has agreed to provide
assistance; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI M.P. VEERENDRA KUMAR) : (a) 
Reserve Bank of India has reported that Andhra Pradesh 
Co-operative Bank has not sought any assistance from
it.

(b) and (c) Do not arise, in view of (a) above. 

[Translation]

Pilferage of Coal

1289. SHRI DATTA MEGHE :
SHRI DINSHA PATEL :
SHRI RAJESH RANJAN ALIAS PAPPU 

YADAV ;
SHRI JAGATVIR SINGH DRONA :

Will the Minister of COAL be pleased to state :

(a) the number of cases of coal theft came to the 
notice of the Government during the last three years, 
State-wise;

(b) the estimated quantum of coal lost in such 
pilferage, looting and mafia activities during each of the 
last three years, State-wise;

(c) the amount of loss incurred as a result thereof 
during the above period; and

(d) the steps taken to prevent such activities?

THE MINISTER OF STATE OF THE MINISTRY OF 
COAL (SHRIMATI KANTI SINGH) : (a) to (c) It is not 
possible to know the details of theft of coal taking place 
as such operations are carried out clandestinely. On 
the basis of raids conducted by company’s security 
forces, Central Industrial Security Forces etc. and coal 
recovered by them 2713, 2096 and 1608 cases of 
theft and recovery of coal have come to notice during 
1993-94, 1994-95 and 1995-96 respectively. The 
quantum of coal recovered in the corresponding period 
and its value, statewise is as under :

State 1993-94 1994-95 1995-96
No. of 
Cases

Qty.
Recov
ered

(Tonnes)

Value of 
Coal 

Recovered 
(Rs. in 
Lakh)

No. of 
Cases

Qty.
Recov
ered

Value of 
Coal 

Recovered 
(Rs. in 
Lakh)

No. of 
Cases

Qty.
Recov
ered

(Tonnes)

Value of 
Coal 

Recovered 
(Rs. in 

Lakh)

Bihar 262 10,234 61.99 211 3,577 18.24 206 3,740 20.65
West Ben. 2,412 21,890 113.28 1,843 19,336 98.14 1,371 12,133 61.77
M.P. 17 331 1.97 28 115 0.69 15 111 0.94
M.S. 2 12 0.06 2 4 0.03 4 26 0.11
Orissa 20 143 0.89 10 171 0.80 12 50 0.20
Assam - - - 2 103 0.47 - - . -

Total 2,713 32,610 178.19 2,096 23,306 118.37 1,608 16,060 83.67


